CENTRAL ADMINISIRATIVE '1'RIBLNAL,.‘ JABALP (R BmC& J ABALPUR
riginal z_bgglication No, 902 of 2003

Jabalpur, this the 2nd day of January, 2004

Hon'ble Shri MJ,Pe Singh, Vice Chairman
Hon'ble shri G, Shanthappa, Judicial Member

shiv Mangalesh Singh,

§/o. Late stri Raj Kumar,

aged about 20 years,

R/o, House No,., 11, C/o,

Smt, Janak Rani, R/o, shiv Nagar,

Garha Railway Crossing, Jabalpur (MP), eee Zoplicant

(By Advocate = shri Nitin Pandharkar)

Ver sus

i, Union of India,
Through the Secretary,
Ministry of Defemnce,

New Delhi.
24 The General Mana%ar,
Gun Cxxriage Factory,
Jabalpur (MP), «es Respondents
OQRDER (Oral)

By M.Pe Singh, Vice Chairman -

By filing this Criginal Application the applicant has

claimed the following main reliefs s

(i) The Hon'ble Tribunal may kindly be pleased to
call for the record pertaining to present case from
the office of Non-Zpplicant No, 2 and be further
pleased to examine the same and be further pleased to
command the Non-Xpplicant No, 1 and 2 to consider the
case of the gpplicant for sppointment on compassionate
basis and to pass an order giving &pointment in

accordance with law to applicant in the ends of
Jjustice, " |

2. The brief facts of the case are that the fathar of the
app licant was woarking as Painter (Labour Unskilled) bearing
Ex-Ticket No, 937/Painter, F.C. No, 13887 in the Gun Carriage

Factory, Jabalpur, He died in harness on 02,11,1992, At that

-
time the gpplicant was 9 years old as his date of birth(/m

W
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26,08,1983, The gplicant has attained majority only on
26,08,2001, Thereafter he has made representation to the

respondents fo his appointment on compassionate ground, The

respondents have not yet taken any decision on the represen-

tation of the spplicant, Hence he has filed this Criginal
Mplication claiming the aforesaid reliefs,

3. In the circumstances we deem it gppropriate to
dispose of this Original Zpplication even without issuing
notices to the respondents, by directing the respondents to
decide the representation of the gpplicant dated 28,04.2003
(AnnexXure A=-4) by passing a Speaking, detailed and reasoned
order within a pariod of tlree months from the date of

receipt of copy of this arder,

4, Xccordingly, the Griginal Zpplication stands disposed
of at admission stage itself,
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